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Heard ?r. D.F. !\mifl, the learned counsel for the applicants. 

co ding to him, applicants o 	3pr000ttth 

the' seniority list prepared by the Railway authorities4i 

this k stage, he withdraws the present application as applicathts 

are likely to make representation before the authorities regarding 

the inPuniority list. He also states that there is no 344 
I 	 L 

Final order of retrenchmen passed qua the applicants. The 

permission sought in this regard to Withdraw the application is 
grted, 	ile thsposing of this apication7  it is observed that 

the applicants shall file the representation before the competent 

authority in respect of the impugned seniority list within five 

days. We trust that the authorIties will be considerto the 

representation5 made by the app.IicEtiofl in this regard. With this 

observation 1  the applica ion stands disposed off with no order as to 

cost. 
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